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L 1ammu an{i Kashmxr Passengers Taxaupn Act, 1963. L

PASSBNGE]‘ ”TAXAWACI’\;% o

THE JAMMU AND KASHMIR PASSENGERS T’AXATION
| ACT, 1963,

R " _(ACT NO. XII'OF 1963)

o {Recezved the assent of the Sadar—t~R:yasat on. 27:1: March, 1963 and
- publtshed in Govemment Gazette dated 27tk Mamh, 1963 (Extra.) 1

An Act to provide for levying d: tax on passengers camed by road in
: “motor vehicles.

Be it cnacted by the Jammu and Kashmxr Statc Legrslature in thc
Fourtcenth Year of the Republic of India as foﬁows -

. L Short fitle; extent and commencement--(l) Tfus Act may be @aﬁcd the '; Vi

(2) It shatl extcnd 10 the wholc of the Statc of Jammu am:l Kashmxr

‘[(3) It shall come into force on such date« as thc Govemment may, by S
, nottﬁcatlon ~appoint]. : ,

-2, De]‘ mt:a;zs ~In this Act, unless the context o{herwzse reqmres,--, o

(a) “busmess” means the - busmess of car:rymg passcngers by:.ar 10t jf L
vehicles v S S ;

y 2[(b) “Commtss;oner” means any person appomtcd by the Guvernmem,
to .exercise functions of the Commxssxoner under this Act ‘]

(c) “fare” mcludes sums payable for a season’ txcket or m respect of S
- the hire ef ‘a contract - earrxagc ; : ~

(d) “motor vchncie” means . a pubhc service vehxclc as’ deﬁncd m the"
; 3[Jaunmu and Kashmir Motor Ve}aclcs Act, Swt. 19‘38} '

(e) “owner” means the owner of a motor vchlcic in rcspect Of whnch SRR

~a permit has been granted or _countersigned under the: provisions

- of the *{Jammu and Kashmir Motor Vehncl&s Adt, Svt. 1998} and
Vmcludesu : N TIT N

(1) the ho!der of a pcrmxt in respeet of such vchtcle 5

(n) any pcrson for the nmc bemg in: ckarge af such vchi" e

Enforced w.ef. 6th ‘May, 1963 b SRO-181 dated L9th Aprd 1963
z “Clause (b) substituted by Act-XIX-of 1966.
3. Now Momr Veh:des Act, 1988 (Cetm'al Act 5‘1 of 1988;
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* (iii) any person responsible for the man

business of such owner ; and
(iv) the Govcrnment ;

() “passenger” means any person travelling

not include the driver or the conductof
owner of the vehicle travelling in the b

duties in connection with the vehicle ;

(g) “prescribed” means prescribed by rules

(h) '[Assessing authority] means an officer
Government for purposes of this Act

" j|(hh) “Tax Recovery Officer” means Tax R :
rTmu and Kashmir Gencral:

by claus¢ (mm) of section 2 of the Ja
Sales Tax, 1962;]

(i) all words and expressions used but nof

have the same meaning as are assigned t
Vehicles Act, Svt. 1998].

3. Levy of Tax.--(1) There shall be levied
Government a tax on all fares in respect of
motor vehicles, at such ratc not cxceeding 30
as may be notificd by thc Government from
subject to a maximum of two Naya Pais¢ in a
tax being calculaied to the ncarest Naya Pais

Ix x‘x]
Explanation.--When passcngers arc carried |
fare has been charged, the tax shall be levied an

were carricd at the normal rate prevalent on

(2) Where any fare charged is a lump
account of a season ticket or as subscriptig

" PASSENGERS TAXATION ACT,

1963

agement of the place of

a motor vehicle but shall
or any employee of the
bna fide discharge of his

T]

framed under this Att

appointed as such by the

ccovery Officer as defincd

defined in this Act shall
b them in the 3[J&K Motor

, charged and paid to the
all passengers carried by
o of the value of the fare
ime to time in this behalf
y one casc the amount of

1

by a motor vehicle and no.
d paid as if such passengers

the route:

fum paid by a person on
n or contribution for any
th the right of such person

privilege, right or facility which is combined w
being carricd by a motor vchicle without an

further payment or at a

reduced charge, the tax shall be levied on thel amount of such lump sum
or 6n such amount as appears to the prescritfed authority to be fair and

cquitablc having regard to the fare fixed by
the *{Jammu and Kashmir: Motor Vchicles A

competent authority undcr
Alt, Svt. 1998].

Substituted by Act XIX of 1981, s. 18
Clausc (hh) added by ibid. .

BN

Proviso omitted by Act XIHI of 1969,

Now Mataor Vehicles Act, 1988 (Central Act 59 of 1988}, .




PASSENGERS TAXATIONACT, 1963 s
1[3~A‘ Payment of tax in lump. -»Noththstandmg anythmg contained in
section 3-an owner may, in lieu of tax chargeable under the Act opt to-

- pay by way of composition such sum of money the lump sum as may be -
determined from time to time by the Government with reference to the .

seating capacity of Motor Vehicle and notified by it :

Provided that nothing contained in this section shall apply to an Mer
owning more than one motor vehicle unless he cxercnses such Optlon in

" respect of all such vehicles liable to tax.

- 3-B. Excess amount of tax collected to be paxd ‘to Gavemment.-—An owner R
who has opted or shall opt to pay the tax in lump sum and has collected =

- or shall collect tax 'in excess of the amount payable under sub-section (1)

- shall pay to the Government in the prescribed manner the tax collecttd
. in excess.] ,

4 Method of collection of tax.~The tax shall be’ collected by the
owner ‘of the motor vehicle and paid to the Government in the prescnbed
manner.

cxx
5. Method of levy.--Save as otherwise pro'vidcdv by this "Act, no

* passenger shall be allowed to travel by the owner in a motor vehicle

usless he is issued a ticket in the prescribed form for the journey, denoting

- that the tax has been paid.

6. Keeping of accounts, 3[submtmon of retums and assessment).--

| (1) An owner may be required to keep such accounts and to ‘submit R
such returns at such mtervals and to such author:ty as may be . -

prescribed :

‘[Provided that an owner who has opted to pay the tax in lump sum

."shall not be liable to kecp ‘accounts and to submit returns.]

2 & (3) Omxtted

@) K the assessmg authonty is  satisfied “that thc tax has not E

been' correctly levied, Chargcd and/or paid in the prescribed manner
or the owner has failed ‘to furnish the return within the prescribed

period, he shall after giving the owner a- reasonable opportunity of -

being heard, proceed to levy the amount of tax due and recover. the

 same.

. Sectlons 3-A, 3-B inserted by Act XIX of 1981, s. 19
Proviso omitted by ibid 5. 20.

Substituted by ibid. s. 21.

Proviso-added by ibid.; s. 21.

. ‘Subssections (2) & (3) omitted by ibid.
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. (5) The, tax. ‘assessed or any other amount
shall be paid within 15 days of the service of
 the prescnbed form.]

1[7 Authonaes under the Act.-(l) For
Act, the Government shall appoint one or|

Commissioners under this Act and such other pe
thmks fit in- thls behalf.]

(2) The Commissioner and the persons appoi?
shall exercise such powers and perform such dut
them under this Act. ‘ :

8. Registration of owner.—No owner shall ply
" in the State unless he is in possession of a valid
‘provided hereinafter. '

1963

emén&ed under the Act
ice of dema;ad issued in

out the purposes of this
more persons - as the

ersons to assist him as it

ted under sub-section (1)

es as may be assigned to

for hire his motor vehicle.

registration certificate as

9.  Grant of registration celtiﬁcate.-(i) A regi ‘atidn certificate shall be
granted in the prescribed manner to any owner| applying therefor to the

,prerscribed authority on payment of a *fee of

~ %(2) Every such- reglstratxon certificate shall
“or suspended.] :

(3) No registration certificate shall be gran

enty-five rupees].

valid till it is cancelled

| to any person who has

te
not registered his motor vehicle under the 3[M0kj: Vehicles Act, Svt. 1998]

and if any such registration under that Act is s
registration certificate granted under this Act
suspended or cancelled, as the case may be.

4(4) [0n}itted.]

pended or cancelled, any
shall be deemed to be

(5) If any owner, who has been granted a certiffcate of registration under

sub-section (1) transfers, discontinues or clos

his business, he shall

~inform the prescribed authority within thirty ddys of his doing so, and
the said authority shall -cancel the registration icertificate from the date

of transfer, discontinuance or closing down of

~ S[(5-a) Notwithstanding anything contained i
Assessing - Authority  is satisfied that any owne
ccrtiﬁeate of registration under sub-section (1) ha

e busmcss

sub-section: ®), if the
who has been granted
discontinued his business

1. Substituted by Act VI of 1983,

2. Substituted b J Act XX of 1978.

3. 'Now Motor chncles Act, 1988 (Ccntral 59 of 1988

4. - Sub-section (4) o Sectxon9om|ttedby Gfl 1, 5.
s

- Sub-section: S-a iusmed by itid,

2
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he ‘may for reasens to.be recmde&, canw% tke W{e of o
after'swing the owner a rcasonab}e of bemg Iwaré.;

(6) (1) Onthedeath ofanowner myperson elmmmgtobetlwlega}v*
- representative of “the deceased shall inform the ‘{Asscssmg.,ﬁx.f‘
authonty] of this fact within a penod of thn'ty days, - e

(n) The '[Assessing authonty} shall thereupon after due enqmry'
- transfer the ceruﬁcate in the namc of the person lcgally entxtlcd -
: to 1t A : ‘

(7) When any’ ‘owner transfers any momt vehxcle, the transfcweshaﬂ

. be liable to pay tax and penalty, if any, remaining unpaid by the tiansferer Pk |
/. up to the date of transfer as if he was the registered owner, and the o
-~ transferee shall not ply the  said motor vehicle without gettmg himself

registered.: or. gettmg his rcglstratxon cemﬁcate amended, if he s aiready. -
regtsteted : . , g : ST

10 Exemptzons -The Govemmcnt may, by gencrai or spcexal order 0

and subject’ to specific “condition, if any, 2[m:empt either® partly or in V

full, any person or class of persons from the operation of any of the .

| _provisions] of - this Act, if in its opmmn such exemptwn wonld bc "

cxpedlcnt m the public interest. EE SRATRE _5 o

11, Supply of time table and table of fares and frexghts --An owner shall,

in the prescribed manner, furnish to the '[Assesking authonty} a table -

of fares of public service vehicles, a table regulating timings of arrival
~-and “departure of motor vehicles and ‘such other particulars ‘connected < . -
‘with the business as the ‘[Asscssmg autham:y] may, by ordm' fmm timeg
to time, reqmre ; o

12. ’{Recovely of arrears af tax and othcr demand].—-(l) Any arrearsf :
‘of tax or penalty xmposed undcr thls Act shall be recoverable as an
arrear of land revenue. ; ‘

2) Notw:thstandmg anyth:rg contamed in sub-sectlon (1), ifitis

reported to the '[Assessing authority] or an officer specially- ‘empowered -
- in this behalf by the Commissioner that the tax is-due from an owner of ..

a motor vehicle' and he has not pani the same ‘within the time allowed to

" him in this behalf, a notice shall be issued to him i in the manner- considered
feasible by that officer to appear, arnd to show eause why the tax may not

be reaﬁscd from hxm ‘
(3) If ‘he appears and satlsﬁes the oﬁ'icer that im hasd pmd the tax; thc ‘

proceedings will be dropped. But if he does. not appear or do&s not show

1 . Substituted by Act No. XIX of 1981, 5.22. ‘
Substituted by At No. XHiof1984,6.2.
Margmaihedmgmbsmwad byAaNe XIXof 1/

e
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cause to the satisfaction of that officer that such tax had been paid, the
officer may direct that until the tax is paid, the vehicle in respect of which
the tax is due shall not ply. ![A copy of such prder shall be forwarded to
the YRegistering. authority] as defined in the j{Motor Vehicles Act, 1939]
and the said authority shall, notwithstanding anything contained in *[Motor
Vehicles Act, 1939,] suspend the permit whereby the vehicle is allowed to
ply for the period during which the owner is in d¢fault in making the payment

of tax or any other amount payable under t

. (4) An order passed ex-parte may be set asi
cause being shown in that behalf 4[within thi
application requesting to sct aside the order]
set aside the proceedings may start before t
which the ex-parte proceedmgs were taken.

Act)

e by the officer on sufficient
ty days from the receipt of
d after such order has been
e officer from the stage at

(5) The provisions of the Code of Civil Profedure, Svt. 1977 shall apply
mutatis mutandis to the proceedings in respedt of service of processes on

~ the asséssee and the S[Assessing authority]
empowered by the Commissioner under sul
powers of a Civil Court in respect of the sum|
production of documents.

[12-A. Interest on delay in payment of taj
penalty or any other sum payable under this A4
under this section, is not paid within the ti
the notice of demand, as the case may be,
shall in addition to such tax, penalty or any
per month for each month of default.

Explanation 1.--Interest shall be chargcd f
part thereof.

and the officers specially
-section (2) shall have the
moning of witnesses and the

¢ etc.--If any amount of tax,
t, except the amount payable
e prescribed or specified in
e person who is in default

other sum, pay interest at 2%

br fﬁll month and not for a

Explanation 2.-If tax or any other amount

ayable under the Act is paid

by cheque or draft, the date of encashment|of the cheque or the draft,

shall be treated to be the date of deposit

13. Power of entry and ‘inspections.--(1)

f tax or such other sum.]

e driver of a motor vehicle

shall cause the vehicle to stop and remain stationary, when required so to
do by any [Assessing authority] in order to|enable the said authority to
carry out any duty imposed by or under this Act and the said authority
may also enter and travel in the motor vehicle for doing so.

" (2) A person authorised under sub-section (1) shall wear such uniform
or such other distinguishing insignia as may be prescribed, may enter and

Words added by Act XIX of 1981,'s.23,
Substituted by Act XIH of 1984, s. 3.
Now Motor Vehicles Act, 1988 (Act No. 59 of 1988).
Words inserted by Act XiX of 1981 s.23.
. Substituted ibid.
Section 12-A inserted by ibid s. ZA

[ ol o S
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 inspect 'any: place m‘dm#ily used . ‘by:the. owner for: garagmg .avehicle .or
keeping ‘accounts of his: business for- the purposes. of secing or verifying...

whether the' provisions of this Act or‘any rules framed thereunder are being
complied vmh and oountersngn any decumem durmg&lm com:se a_f suah G

(3) The ‘(Assessmg authonty] may, 'in ordcr to ‘ensure that any ~
provision of this Act is not bcmg evaded by the owner of a motorv"i'
vehicle, inspect and, if necessary, seize the log book from the driver of such
motor  vehicle and give ‘a. temporary acknowledgment therefor to the
driver until the Jog. book is retummi to him. o R

3[‘(4) Al accounts, registérs and other documenm of att-owner of a métm'*'é
vehicle ‘shall at * all “reasonable ' timiés “be' open” to inspection by ' the':
- Commissioner, asscssmg ‘authority or " any ‘other ‘officer’ authorised by the
Commissioner, in this behalf and the Commissioner, assessing authority or
- the authonsed ofﬁcer may srgn snch accounte reg:stcrs documents and
books. : : S

(5) ¥ the Commnss:oner -assessing authority or any anlhonsed oﬂ'xccr F
has ‘reasons to suspect: that :any owner: of :a. motor vehicle- is auemptmg 10
evadc paymem of tax undu this Act, the Coammssloner, asscssmg amthomy,i
accotmts, registers or other documents of the owner as may bc meeessary‘,
for the purpose of any proceeding under this Act and shall grant a
receipt for the same. The said accounts, registers :and. other documents
shall - not ‘be ‘retained ‘by an officer other than the Commissioner for .a.
period exceedm one: month mﬂess pmr approval of the Comm;sswner has; ,
'hcén obtamed Gl al

(6) For the purposes of sub—secuons (4) and (5), thc Commnss:
assessmg authority or the authonscd oft}ccr, as thc case may be, gnay
place of business of the owner of a motor vehicle.] o

14 Power m seize Ixcence -(1) The ‘{Assessmg authonty] may, :f he, has
reason to believe that the driver of a motor ‘vehicle charged with any offence’
under this Act.may. abscond or otherwise avoid the service of summons,
seize. any licence held by such. dnvet and forward 1t to the. Cqurt takmg‘
. cognizance of the, offence. SR P

(2) "The ‘[Assessmg authority] seizing a licence undcr sub-section (1)
shall give to the - person surrendering the licence “a  temporary
acknowledgement. therefor and such acknowledgment shall authorise the
holder to drive until the lwence has beaq rcturned to hxm or thc ‘Court

has otherw:se -ordered.

L by Act XIX of 1981, 5. 17 R EE
2 (4), )and(6)ofsecnon13mscncd:b¢dszs LB ket
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15. Production of tickets.~A passenger shall, upgn demand made during .
the course of or immediately before or after the: journey, produce to: any
Y[Assessing authority] the ticket, veoucher or ument relating to his
travel. On his failure to do.so he would be chargeable with twice ‘the
fare as penalty. In case of his failure to pay the amount determincd
it shall be recoverable from the driver of the |vehicle if it is proved

that he allowed the passenger to travel without a ticket far the
journey, E

16. Appeals.--An appeal shall lie to the appellate authority appointed
by the Government in this bchalf within sixty' days of the passing of any
order appealed against ; provided that this period may-be extended-for.
good cause shown to the appellate authority. Th order of thc dppel!dtc
authority shall be final cxcept as prowded in sedtion 17 : :

, Provided that no -appeal shall be eulertained by such authority unless
- he is satisfied. that the amount of tax assessed apd’ the penalty imposed]
has been paid : '

Provided further that such authority if satisfied |that an owner is unable
to pay the 2[tax assessed and the penalty imposed] may, for reasons to -
- be recorded in writing, entertain’ an appeal wnhoul such zllax and the

_pcmxkyi havmg been: pu;d _ v _ -

.. application” made to him in the pr
of any proceedings ~which are pending before [or have been disposcd
of by any other authority subordinate to him |under this Act for the
A'purpasﬁ of satwfymg himseﬂ‘ as to the legahty or propricty of such

therein and may. pass. such ‘orders in *.

wat 0 m:lly \mthm s.ax

s seetio thc naXt pmcccdmg
; .giving . an , ~any’.other person interested, a.
: rmmmahk, opp()ﬂumt’y of hcmg heard C :

Y17-A. Penalttm m{p(}&ﬂbfé&lf —:auy person--

(a) fais 10 obtain -certificate of -registration |as re,qmrcd by sccmm ‘)
v of lhe Acl’?&cforc plymg the motor. vehzclf, ; or

1 Suh\mul(‘d by Au XIX ()f 1981, s. ¥71.
2. . Substituted ibid s. 26. S .
3. Scetion J7-A mscrud ihid s. 3% ) e '~

“may cal‘{ for ‘the 'fLC()rd o




] cscrﬂ)ed“nme ; Or

; fat!s 49 furmsh :t wiihm the

(c) fa:ls to. dcpmu the tax wnhm t‘he prcsmbc" rmd oF within' 1he T

penod spcc:ﬁcd in the. nouce of dcmand

R ﬁ‘:falh 0 comply wnh the requirements of ‘a notice issued for ..~
ST ;;prodﬂctnon of accmxm books or othcr documem& or-

,obst«rucl thc Comm:ssmner asscssmg authamy or any alher oﬁ‘ce
. by the Commmissioner to enter. ‘and dnspect the moto

L ‘ydm.c;or any piacc of business -and/or obstruct (rom makmg} .
I ‘sﬁuure ol' accounts, reg:sters or -other documems under q(,cmm‘
’ : 13 ; L . : =

[ "fccais ’the tax payable or: furmshz,s meorreet pdmculdrs of tlax ’
‘ 'payabk, m the return ; or Sl e R

() furnmhcs wrong partwulars in . the apphcazmn for cb:amng- :

cemﬁcatc of reglstratton of thc ‘motor vehxcics ; or

L .(h) does not stop the mmor vehtcle and keep it stahonaryfas requlred e
L undcr section 13 or oo . : ST

«i-,ﬂ

E Gmravemm fads m mmply' i 'h:an-y other pm\nsmn o[ 1his Act ;
“or_the rules framed. thcreunécr T afy mder of &:wmm made
undf:r any provxsmns or rules ;. v s ,

shail be itabie w0 p&y a penalty nf one: huad:ed rupees or doﬂ&ﬂe the o
Wﬁﬁﬁ of tax.involved; if any whichever is higher, if the cont;aventmn was o
e t0.a ﬁﬁhimest, or maia ﬁde mﬁentzon on _his gart} ’

(C) alk;ws ﬂﬂy passenger to trave! in a moter %hac%e thhout a ltckcl : i
as prescnbcd under lh:s Act as rcquxred by - scctwn 5 m i
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* authority] is empowered by this Act or the

" 1. Substituted by Act XIX of 1981, S. 28.
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B (e) fails to furhish' inf(:)rmatiovn‘uﬁder sectxcm 9(5)(6); or

(f) obstructs -any ofﬁccr from - makmg entty and 'inspection under

section 13, or

-+ (g) contravenes any other _provision of this
thereunder or any order or direction

Act or the rules framedy
made under any such

_provisions or rule not specnfically provxdcd for in this Act,’

shall be hable on ‘conviction, ' to . a ﬁne wh
thousand rupees, .and when the offence is
subsequent conviction to a fine mnot. exceedi
each day of the continuance of the offence.

(2) No Court shall take cognizance of any
the rules framed thereunder, except om”a .co
1[Assessing authority] and no Court inferior to that
of the first class shall try any such offenccs

may gxtcnd to one
continuing one, on a
twenty-five rupees for

fence under this Act or
plaint in writing by the
of a 4Judicial Magistrate]

(3) The offences spec:ﬁed in sub-secuon (1) above shall be triable

summarily.

-19. Power to compound offences. -(1) The ‘[Asséssing at‘a‘thority]‘ may,
at any tnme, acéept from any person, who has collnmitled: an offence under

section 18, by way of composition of such offe
exceeding one thousand rupees or double the
whichever is greater. :

(2) On payment of such sum of ‘money as

ce, a sum of money not
amount of tax involved,

ay be ‘determined under

sub-section (1), the '[Assessing authority] shall, where necessary, report
to the Court that the offence has been compounded and thercafer no

further proceeding under section 18 shall be tak
respect of the same offence and the, sald Court
the accused, as the case may be.

20. Bar of proceedings.~No . prosecution

n against the offcnder in
shall discharge or acquit

shall . lie. against any

person authorised under this Act, for anything done or . purporting

to have been done in good faith under thns
thereunder. :

21, Exclusion of jurisdiction of Civil Courts.
junsdnctlon in any matter which the Gover

dispose of or take cognizance of, and regarding

A‘?‘, or the rules ‘ made

No le Court shall have

ent or any . I{Assessing
“made- therennder 10

the manner m wlnch the

2. Substituted by Act XL of‘1966 for “Magistme
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Gwcmment or any. '[Assessmg authmty] cxemsc any powers vcstcd init =

" or Wim" by or under ‘this’ Act or the rules “made themmder

2. Reﬁmds.—-’l‘hc "[Assessing authonty] shall, in thc prescnbed manner,
“refund to a’ rcgistered owner, applying inthis behalf, any amount of tax
paid by such owner in excess ‘of the amount due from™ him under this Act.

* 422-A. " Rectification - of - mistake.~(1) The - Commissioner; - Appellate -
Authority, Assessing authority or any authorised officer may; either on his
own motion or on an application, at time within four years from the date
of any order passed by him, rcctnfy any mistake apparent on the face of
any order made by him :

Provided that no such rectification which has the effect of enhancing
thc demand or reducing the refund shall be made unless thc affected
person is given a reasonable opportunity of being heard.

- (2) Where such rectification has the effect of enhancing the demand, -
" the assessing authority shall serve on the affected person a fresh notice of
demand for the extra amount of demand]. : :

23. "~ Power to make rules.—(1) The Government may make rules,
consistent with this Act, for securing the payment of the tax and gencrally
for the purpose,of carrying. into effcct the provisions of lhis Act.

(2) In particular and without prejudice to the gencrality of the foregmng ~
power, the Government may make rules,--

(a) prescribing thc manner in which and 'thc;imcrval's and the places
at which tax shall bc paid under scction 3 and’ scction 4 ;

(b) prescribing the authority or authoritics for the purpose of carrying
out any function under any of the provisions of this Act ;

(©) prcv:ﬁbing the forms of tickets and reccipts under scctjon 5 ;

(d) pfcscnbmg the manner and payment of ‘{lax, punalty or any olhcr
amount payablc undu the Act.] ‘

'(c) prmnbmg the manner of table of fares nndcr seetion 11 ;

(D) prescribing the manncr in° which appea!s agamst assessment may bc ) |
preferred . , :

1. - Substituied by Act XIX of l‘)SI 5.28.
2. Scction 22-A inserted by ibid, 5. 29
3. Substituted by ibid. 5. 30. '
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@® prcscribihg the manner  in w’hiéh v rg,vxsxon appltcatxonmay be
preferred . . =

(h) ‘prescﬁbing the manner in whmh refund undst.: sect!onlz shall
be made ;- e G R

(i) to provide for any othér matter for which rules can be or may
be prescribed. , R o S






